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ORDER 

 Learned counsel for the respondent seeks 10 days time to file reply.  He is permitted to 
file the same within 10 days from today.   

 It is stated by the learned counsel for the appellant that on the last date of hearing before 
the other Bench of this Tribunal, there was an understanding  on behalf of the respondent-Board 
that the tariff shall not be determined on the basis of the impugned order.  This fact  is not 
disputed by the learned counsel for the respondent.  We accept the request of the learned 
counsel for the appellant  that this fact should be introduced in the order passed today.   
 

 We therefore, direct that the tariff shall not be determined in pursuance of the 
impugned order which is under challenge before us till the next date of hearing. 
 
 Be listed for hearing on 11th December, 2014.
  

  

 
 
( Nayan Mani Borah )             ( Justice Surendra Kumar )                         
  Technical Member                                        Judicial Member 
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